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.. Mr A.Ahmed for' the petilioner and

‘Mr S.Ali,Sr.C.G.S.C for the opposite

parties/alleged contemner.

Vide MP.No.42/96 the time for . *
1mpiementation.of“theaorddr dated 24.8.
| ~95'wa's'éxi:ended to 18.6.96.. It has been

‘-‘-
D

. .

dated 24.8.95. In the facts and circum-
stances I do not consider that there,\\
is any sufficient reason for taking

action in comtempt. Therefore the C.P. =

is drcpped.
Contémpg Petition is disposed of.
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a..u..nK’Fﬁs..ﬁ'}.u%..ﬁmx.‘f\.. dWAPPLICANT(S)
Y, .
W.&Qoo%oooomooo‘ooﬁu.ﬁg..‘QA RESGNDENT( )
" FOR THE APPLICANI (S) eo s AL LMD
. MB.
0 Mg,
- . FOR THE RESPONDH\ITS .. poam. S- MA‘ R‘-CM [}
. .OFFIGE NOTE ‘mte | ORDER
! l“ i ' . v | 00 » | .00.“.0.‘...0000‘..‘
“»., (‘\m V. Ad \—L ;26..3.9’6‘ . Mr A.Ahmed for the petitioners. -
B SR ' This contempt petition has been
M ea&g b-w . ‘ :

_ ‘submitted by the petitioner on the ground
'”“«LQ P—&%LM\— k(& Cm\n.mp(\» . ~of alleged non compliance with the order—
9‘ Q,M,} \,715 » l? nu | ‘dated. 24 .8.95 in 0.A.124/95 by the alle-
AT w Chosm | ‘ged contemner Major Navin ¥ohan, Garrison
Engineer, 868 EWS, .C/0 99 APO. None is

YWN\ ? present for the alleged contemher. Let
Ay

<lu_s. ea Acdtm,!, QJ,' a copy of this Contempt Petition be

. Pm& o B A 19\4}/635' served on :lle_ged czntemner. -
. - List for consideration of the
L’\a/ A Contempt Petition and further order on
A d/\-ﬁ“ W ‘0. “ 2205 ¢960 ‘
. Tk B v | |

Al pekhen’ T by

Member
Lol S '
ke Pemih fov ’mey\_ .
o o dens 22_-5-96 Mr.A.Ahmed for the petitioners
None for the opposite party. Service
| report is awaited., List on 19-6-96
7%% 2 for consideration of Contempt Petition

ty Ragistrar {0) .
. u?lei 1‘:; i,_,,euauve ?Y‘an and 'further order,
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TN THE CENTRAL ADMINISTRATIVE TRIBUMAL,
@uwahati bench at Guwahati,

CONTEMPT BETITION 10, O oF 1996
In 0.A, Mo, 124 of 1995

In the matter of ;-
An application'under Section 17 of
the Central Administrative Tribunal
Act,1985 praying for inftiiation of
Contempt proceeding against the
Respondent/Contemner for non compli-
ance of the judgment and order dated
24,8,95 passed in 0,4, MNo, 124/95.
~-And-

In the mtter of -

ﬂbn-Compliance of the Hon'ble Tribunal's
judgment and order dated 24.8.95
passed in 0,4, No, 124/95,

~And-

In the matter of ;.

* Shri Krishna Sinha & 116 others
-All are serving in the office of
the Garrison Engineer, 868 EWS C/0

99 ARO
petitioners

0557/'v o | - -Versus-

p/2...
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New el oo 11
1, Major Navin Mohan

Garrison Engineer,

868 EWS C/0 99 APO
3. Gawumen Emqs

eso Respondent:
(3 EwS Cloaq Afd ———

The humble petition of the above named

petitioners -

h C Most Respectfully Sheweth :-
* 1, That the petitiomers filed an application before

this Hon'ble Tribunal for'payment of Special Duty Allowance,
House Rent Allowance, Speéial Cpmpensatory (Remote Localityy
Allowance and Field Service Concession for which petitioners
are legally entitled, The application was registered as

0.4, No, 124/85 and the Hon'ble Tribunal was pleased to
pass judgment and order dtd. 24,8.95 in 0.A. No. 124/95 in
favour of the.applicants after hearing the Counsel of the
parties bﬁt the Respondents did not implement the judgment

and order dated 24,8.95 passed by the Hontble Tribunal in

0.4, No., 124/95, Be it stated that the Hon'ble Tribunal was
pleased to direct the Réspondents to pay Special Duty
Allowance with effect from the date of actualpoéting in
Négaland on or after 1,12,83 as the case my be in.respect
of each applicant and continue to pay the same as long as

the concession is admissible, Arrears from the date of actual
postihgvin Nagaland on or after 1.12,88 upto date to be

paid within three months from the date of receipt of copy

-of order, The respondents are directed to pay to the appli-

cants SCA (BRL) with effect from the date of actual posting in

op/g'. oo



Nagaland en or after 1.10,86 as the case may be in

respect of each applicant and to contime to pay the same
so long as the concession ia admissible, Arrears from

the date of actual posting in Nagaland on or after 1,10.86
npto. date to be paid within a period of three months from
the date of communication of this order, The respomients are
directed to extend the F,S.C, to the applicants in the
prescribed manner with effect fromgigéééésfmfrom the date
of actual appdintment as the case may be in respect of each
apbplicant upto date and*to contime to give the same so
long as admissible, The respondeénts are directed to pay
HRA to the applicants at the rate as was applicable to the
Central Govefnment eﬁployee in By B-1, B-2 class cities/
Town for the period from 1,10,86 or from the actunal date
of appointment as the case my be in respect of each
applicant upto 28,2,91 and at the rate as may be applicable
from time to time as from 1,5.91 upto date and to contime
to pay the sare at thé rate prescribed hereafter, Arrears
to be paid accofdingly sabjeét to the adjustment of the
amount as may have already been paid to the respective
applicaﬁts during the aforesaid period towards H,R.A, The
Hon'ble Tribunal also directed the Respondents the arrears
to be paid as early as practicable but not later than a
period of three months from the date of communicafion of
this order to the resporments, It may be worth to mention
that the Respondents filed a Review Application before this

Hon'ble Tribunal for review of the judgment and qrder

~passed in 0.A, Mo, 124/1995, The Review Application

was registered as R,4, MNo, 19 of 1995 but it was rejected

.0p/400
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bﬁ this Hon'ble Tribunal on 20.11;95. The Respondents
also filed a Mise, Petition Mo, 101 of 1995 in 0.4, Mo.
124 of 1995 for praying of extentioh of time for
imlementation of judgment and order dated 24,8,95

in 0. A, Mo, 124 of 1995, This Hontble Tribunal also

granted this Misc. Petition and extended khxem the time

P

- g ¥
t*(ZACL( glﬁs of time to implementation of the judgment and order

‘i@ 1imit till 18,5,96 to implement the judement and order

z Golédated 24,8.95 in 0.4, Mo, 124 of 1985, Now the extention
dated 24,8.95 in 0.&, No, 124 of 1995 has been expired,
But till to'day the reséondents willfully and irt entiona-
11y disobeyed the Hon'ble Tribunal's judgment and order
dated 24.8.95 passed in 0.4, No, 124 of 1995 as such

the same is amount to contempt of court, /

Annexure-4 is the photocopy of judgment and

order dated 24,8,95 passed by this Hon'ble
Tribunal in 0,4, MNo. 124 of 1995,

2. That most surprisingly the order and judgment
of the Hon'ble Tribunal dated 24.8,95 passed in 0.4,
Tio. 124 of 1995 has not been compiied wilfully, intentio-
nally by the‘contemner/ReSpondeht and thereby the contem-
ner is liable for contempt of court, The contemner is
liable for punishment for willful violation of the
. ton'ble Tribunal order and judement dated 24,8.95
passed in 0,4, Mo, 124 of 1095,
Under the facts and circumstances
stated above the Hon'ble Tribunal be

pleased tQ inftiate a Comtempt of Court

. 0p/5.o
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proceeding agaihst the above named

. Contemner/Respondent and farfher be
pleased to impose punishment upon the

 Contemer for willful non-compliance

of the Hon'ble Tribunal's judgment and
order dated 24,8,95 in 0.4, Mo, 124
of 1995 and or pass such further order
Oor orders as Your Lordship may deem fit

and proper,

:And pending disposal of this
application be further'pleaSed to order
for personal appearance of the Contem
ner/Respondent before this Hon'ble

Tribunal,

and for this act of kindness, the petit-

tioner as in duty bound shall ever pray.
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-Verification-

I, 243506 Shri Kirshna Sinha, applicant No,1
serving as Blect H,S, II under Garrison Engineer, 868 ' '
EWs, C/0 99 APO do hereby verify that the above statements

are true to my knowledge and I have not suopressed any

mterials facts,

And I sign this verification on this

—22  th day of MARCH, 1996 at Guwahati,

ek
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Draft Charges

- The applicants aggrieved for non-comnliance
and non payment of S D.A, ., H.LkA., S.C.A.,(R. L) and FSC
in terms of the Hon'ble Tribunal's judgment and order
dated 24, 8.95 passed in OA. No.‘124/95. The contemner/
Respondeht has willfully and deliberately violated the |
Jjudgrent and order dated 24.8,95 passed in 0.4, No.,
124/95 by none implementing the direction contaipeq
therein tilz date._ﬁccordingly the Respondent/Contemner
is liable for contemt of court proceeding angd Severe
plnlsbment thereof as provided for under the Law, He
may also be directed to appear personally. and reply the

charge in this Hon'ble TIribunal,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .
GUWABATE DUNCEH
Criginal Applieatifon No 124 of 1095
Vith
Or!{'nal Application No.125 of 10%
Date of declalon: This the 24N day of August 1095
{ AT Kourkn )
The Hon'ble lustiee Shrl M.G. Chavdhinrd, Vice-Chelrinan
The Heable Shrt G e dving, Momber (ASmifaisiiative)
CurNo. 121105
St Vol o Sinka and 1106 otless '
Al ree corving fn the  Ofice of the Corrison Fiiginecr, -
Gob WS C/o 08 AP0, vecGApplic s
- VEISUs -
Lo Uston of Indin repie sented Ly
The G Cretary, U\,(.x,c :
- Govesnent.of Indis, vew Dothl,
2. The Georrlson I 'lne"
fLE EWS C/o "0 AI’O
3. l‘hc Cerriscn Enpleser, -~ L e
364 EWS, C.o oy 4 1°0. v Respondnreg
Q. No. 125/95 ‘
Shri N, Limbu and 14 others . ,
All are scrving In the Office ot’ the G -lrlson Engloeer,
863 LWS ¢ /o 39 Al 0. wen Applicants
- versus ~
1. Union of h.d'a IC[\I(‘QCIIU.(] Ly
The Searetary, Defeoce,
Govermnent of Judin, New Dhlhl.
2. The Garrlson Ln[,lneor S :
668 EWS, C/0 99 ’\PO . veedRerpondents
For the applicants In both the cascs t By Advocete Shrl A. Ahumed
For the respondents In both the cases : By Advocate Shri S, /\H,.Sr. C.G.S.C.
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ORDER .
CHAUDHARL]. V.C.
"Mr A, Ahmed for the applicants.
1 WMr S, All, Sr.'C.G.S.C. for the reSpondents.;
. AR N S '
. . oo
' Both these "cases Involve same questlon and therefore
‘are belng disposed of by this common order.
e
Facts of 0.A.No.124 of 1995: x
' ' e 1 . T
~ The applicants belong to Group e servlng in-the Defence
i 1 R
Department as clvlllan employees. The application Is restrlcted to
applicants at serlal No. I to--117, These appllcants are from Inside
- North Eastern Reglon and are servlng In dll’ferent capacities as Central
P N TIR] '
Government employees ln Nagaland ,under. Gl:‘., 868 EWS 99 APO.
Thelr grlev'ance Is that they are being denied the' payment ol:

i) Special (Duty) Allowance (SDA) payable under Memo
No0.20014/3/83-E-1V of the Government of lndla, Mlnlstry
of Defence dated 14.192. 1983 read wlth OM No.4(19)/83/D
Clvll I dated 11.1.1984

11) House Rent Allowance (HRA) as per the circular No.11013/
2/86-E-11(B) dated 23.9.1986 issued 1, by . «the : Government
of Indls, Ministry of Finance ' o &

\ ‘ '
1i1) Spe'clal_ Compensatory' _(Remote Locallty) Allowance SCA(RL}
~ " _under the Ministry .of Defence letters No.16037/E/A2
Wt HQ 3 Corps (A) C/o 99 APO and No. B/37269//\G/PSS(0)/160/
D/(Pay)/Service dated 3l 1.1995
i d

Ivl  Fleld Service Concesslon (FSC) vide letter No.16729/GG4

(civ)(d) dated 25.4.1994 of Army Headquarter, New Delhi,
although they are “entitled to get these concesslons.
7 2. .~ Although no' written statement has been flied, Mr S. Al,

Wﬁh)ed Si. C.G.S.C., falrly states. that we' may declde the matter,



-

i
v

3,

concensions,

opposc the. claim.

in the light of carller declslons on the point although he has fnstructlons

to.say on behalf of the respondents thaot they oppose the clatm.

4

E“l?.t.s__.qf_(_l&_’\‘_o‘_!.ﬂi.?.f._!?ﬂi:
o
The appllCunt Nos.l to 15 (other applicants alreddy delctcd) '
who bc.long to Greup "A", "B", "C" and "D" employed In the Defence
D<:i.mmnent us civilfsn cmployces and posted In Nagaland meke a

grievance that the respondents are denying ther, the benefit of SDA,

'HRA; SCA(RL) and I'SC although they :re cotitled to 'get ,these

4 .

. . ~
'
' . t . 1 )

4., The respondents  have .not filed ony wrltten stetement.

Ho«cvcr, Mr S. Al, leurned Sr. C.G.S.C., falirly states that we may

declde thc. matter Ivthe light of earller decislons on the polnt - although
N . . . . I [ N .

——

he huas Instructions to say On' behalf of the respondents that they

s . . .

RL*.SO\JQ (common_to_buth the cases) :

(B 1 L

5. The npplicants place relance upon the O.M. doted 14.12.1983

i +

which  providcs that Central Government civilian cmployces who

v

have All Iudia Transrer liablllty will be granted SDA &t the rate

\

- prescribed thercunder per month on posting to &y station in ‘the .

, T . . p‘]

North" Eastern Reglon. Lll\e\"ise, the letter of Mlnlstry of Defence
r l

dated’ 31.1:1995 provides* that the Defence Clvlllan Employces serving

. '!n the newly defined Fleld Arcas aud Modified Fleld Arcas ‘wlll be

entitled to payment of SCA(RL) together with other allowances as -

' imay be admlsslblc The O.M.dated 23.9.1986 ls.,ued by the Mlnlstry

of Finance (Departmem of.Expenditure). provides. Lhat on the..,

[ TR DA A i

- recommendatlon of the 4th Pay Commisslon it has becn decided

that the Central ‘Government employees shall be cntitled to HRA,
on & slab basis related to their 'pay end separatuly prescribed , for

"A", "B-1""ang UB-2", "C"- cless and "Unclassificd” clties with effect

from.ceee.

. - e = w—— s e e .
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Pt , from 1 10.1986. lt ls Ifurtl'ter provlde

LA TN

under,

l i : | Ry “'i)"3:|’

L i) l " il ""”ll"“lﬁ« REREANE l.‘f'l',!l
94 ltllat HRA at the rates prescrlbed i
b

shall be paid to all employees (other than those provlded wltll Govcrn-

|0l

ment home/hired accommodatlon) wlthout requlring them to’ produce
rent recelpts, but on compllance with the prescribed procedure there-
It also provldes that where HRA at 15 Yo has been allowed

under speclal orders the same shall be glven as admlslble In "A"

'B-q" and "B 2" class . cltles and lt shall be admlsslble at the rates

In "C" class cltles in other areas. The memorandum issued by the

Army Headquarter - Org A(civil)(d) dated 25.4.1994 bearing No.16729/

4

GG4(Civ)(d) - on the subject of FsSC to civillans - pald from Defence

o

Service Estimates fncluding clvlllans employed fn leu of combatants

and NCsE _{both _posted ‘and locally recruited) provldes that lt is

: proposed - to extend the same concesslons to Defence clvlllans employed

J

in ‘the fleld "areas as’ they serve slde by slde with servlces personnel
“under similar condltions ln the ‘glven areas and the same shall be
pald at the rates prescrlbed under the: sald memorandum. lt has,

however, been provlded that SCA . such as WYad cllmate allowance

fe

etc. shall not be In addition to these allowances.

.

'6. . The oppllcants have based thelr respective claims

on .these memorandums. .
s i P !

7. It appears that the applicants in both the cases' had

flled a Clvll Suit ln the court of . DC(Judlclal), Dimapur, Nagaland,

_belng Clvll Sult No.255/89 maklng the same. clalms. The civil' court

\

by judgment and decree  dated 19.12.1994 has allowed the clalms

and directed the respondents to make the payment accordingly.

The clvll court relled upon the declsion of this Tribunal In ‘O.A.Nos. 48
48 and 50 of 1989 ol' the Central Admlnlstratlve Trlbunal ‘Guwabhatt

Bench,” The ‘decree’ has ot been’ comblled" with,”but" the” applicants ™"

have now stated In the appllcatlons that they would not proceed

‘ ) ‘d
with the executlon of the decree as they have now reallsed that

they had obtalned the decree from the court which . lacked mherent

m'sﬁﬂ‘\ : . B .
Mo \’?4,- ‘ jurlsdiction.....
flﬁ’q Qg: ' i
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jurisdiction ‘to-entertain and try the suit in viéw of the
bar of jprisdiction arising under the provisioneof the B
-Administrative.Tribunals Act and, therefore, they have
approached this Tribunal for relief by theee applications.
Since the applicants were agitatiog the.claim in tespect

of SDA and HRA in' a wrong forum it is just aod,proper to-

give them the benefit of exclusion of the period of

o pendency of the civil suit for the purpose of holdlng the
sald clalms w1th1n limitation in these appllcatlons. The

relief sought in respect of the other two claims is

within jurisdiction.

N 8. The question of entitlement for all these

. claims in respect of Defence e€ivilian employees havg*kn~
exhaustively examinedhby us in the»decxslon in the case
of S.C. Omar} Assistant Executive Englneet, »ve- Gatrison

Engineer and another (O.A.No.174 of 1993) reported in SLJ
l»’/ 1995(1) CAT (Guwahat1 Bench)ﬁag have held in that case
| that SDA and SCA(RL) are payable to c1v111ans with All
'India transfer liability posted in Nagaland,even 1f-they
get Field Serv1ce Concessions. We have not accepted the
plea that ~admissibility ~.of F1eld Service Concession
- deprives them of these benefits; In view of this

.conclusion since facts are identical .and as we had also
\

referred to the ealrier decisions in 0.A.No.48/89 .and
0.A.N0.49/89 dated 29.3.1994 in support, we are satisfied
:that.the relief claimed by the applicants in the instant

"applxcatlons relating to SDA and SCA(RL) must: be:allawed.

IR T R I TR ot .- ¢ war e man

" We, therefore, declare that Tthe " appllcants “in “the

respectlve applications are entitled to be paid SDA with

effect from 1.12.1968 or from the actual date of posting

AS e eeene
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- | E
“\ as the case may be. We further declare .that the
applicants in .the respective applications are entitled.

to be paid SCA(RL).aiso} with effect from 1.10.1986. For

B}

specifying.these dates in respect of these two reliefs

we reiy .upon O.M.N0.20014/16/86/E-IV/E-II(B) dated

1.12.1988. This is consistent with the dec151on in S.C.

i I’ . ‘"

Omar's case (Supra) It is,  however, made clear that

i + fri,
thlS applles only to such of the appllcants who are .
appointed out31de N E. Reglon, but are posted in N.E.

Region on tenure basis.

9. Consistently with the view we have taken in d
Omar s case on the nature of FSC and w1th the view taken

that SDA and SCA(RL) are payable 1ndependently of PSC we

Y

‘hold that ~on the subject the appllcants 'in' the

1

reSpectlve applications are entltled Lo draw the same as
| Ve oy \]

prov1ded in the letter of the Government of India

i, "'»

o
No. 37269/AG/PS 3(a)/D(Pay & Serv1ces) dated 13.1.1994
wath'effect from 134:1993 subject to fulfilment of other
conditions prescribed therein.-
- b ) . ' . l
10. . Lastly, in so far as the claim for HRA is

.
‘. concerned we follow our decision in 0.A.No. 48/91 dated_

22.8.1995 and hold that,under the O0.M. dated 23.9.1986
the applicants are entitled to draw the HRA prescribed
for -B. class cities. with effect from 1.10,19§§!at the
rates prescribed . from time to time since 1.10.1986

H

.+ -.whether..on.percentage basis or flat rate or slab basis

I-‘-vn'.t— S s CRLLE WY YRR ]

till 28.2. 1993 ~and thereafter to be regulated in

S accordance with the o.m. No.2(2)93-E-2(B) dated 14.5.1993 /

Ry .
1dl. ‘.For the purpose of the aforesaid order it is i
'made clear that 'as now held by the. Hon'ble Supreme Court [

the benefit of SDA is adm1351ble only to those employees H
who are app01nted -outside the . North Eastern Region and f

are posted in the North Eastern Region. It will be open J



i;“ - : 6 o

lg_

to the respondents to ascertain the case of each
applicant for 'that éurpose'if necessary. Further it is
made clear that this order has been passed on the footing

that all the applicants in the two cases are postaed in

Nagaland.

For the aforesaid rcosons following order |is

'(A) . 0.A.N0.124/95: .

i

’ T P P
i) It. -is declared that LvA is payable .from

1.12.1988. : | ’ ' -

ii) (a) The respondents are directed to, pay to the

. applicants Special  (Duty) Allowance (SDA) with effect

from the date of agtual poetlng xn Nagaland on or after
- 1.12, 1988 as the case nay be in respect o£ each applicant

and continue to pay the same 50 long as the concession is

admissible.

(b) Arrears from the dale of actual posting in
Nagaland on or after 1.12.1988 upto date to bhe paid
within three months from the date of receipt of copy of

this ordef,r

! ¢

iiis (a) It is declared that SCA(RL) is' payable: from

»1.10.1986 : e T

Y . ' ! ' ot o { i !
(b) ‘The respondents are directed to’ pay "to:'the
applicants SCA(RL) with effect from the date of actual
, X )

posting in Nagaland on or after 1.10.1986 as the case may

’

be .in .respect of each applicant and to“confinue to pay

. the same o) long as the conceu51on is admissible.*ﬂ

. - 4
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(c) Arrears from the date of actual postlng

in . Nagaland: on -oi'u after 1.10.1986_upto date to be

EEETERY

paid within a period cf{ three months-from the date of

.

eemmuiigg%gg of this order.
NISTAD
P '\‘h ;f?/]} .

. fL » '

HO
£

Kt Al M D - e
RRt oYL SO SRk

.~-‘J.,—v —-—--—.-—-.-

V"’

4

Ml o5 -
Y
N
£

e ot -yt

o

ﬁJ



JRENANS
iv) (a) It is declared ‘that FSC is admissible from.

1.4, 1993
t T U ol S [ * c : t

(b) The respohdents are directed to extend the FSC

B T

to the applicants in the preecrlbed manner w1th effect

. .
e

from 1.4.1993 'or from the date of actual - appoxntment as

. \
the case' may be in respect of each applicant upto date

and to continue to give the same so long as admissible.

Q) (é) It is declared " that HRA is admissible as

indicqted below .

L4
'

'(b) The respondents are dlrected to pay HRA -to the
) ;, ‘appllcants at the rate: as’ was appllcable to the Central
iGovernment employees ’ 1nlB,3iB-l, B-2* class cities/towns
‘ ”ﬁof'the period.fromil;1011986 or‘f;om the actual‘datelof'

'appointment as the case may be in resepct 'of ' each

applicant upto 28.2.1991 and at the rate as may be
applicable from time to time' as .from 1.3.1991 upto date

and to continue to'‘pay’the same at the rate prescribed -

’

' hereafte:,i'

(c) Arrears to be paid eccordingly subject to'the
'adjustment_of the amount as may have'already been 'paid to

the respective appllcants during the aforesald perlod J
o,towards HRA. ¢ . oLt

“.
\

(d) Future payment to be regulated in accordance

with clause (a) above.

(e)' Arrears to be- pald as early as practicable, but

not later than'a ‘period’ of’three months from the date of

communlcatlon of this’ ‘orderito the" ‘respondents.’ Ce

-
3

~_;Ji_;; 4d..- The orlglnal appllcatlon 1s allowed in terms of

the aforesald order. No order a8 to costs.
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) o.n. 0. 125/95,
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cod) It isc declared that SDA  ia payable from .

'
.
[

[
[N
~r

(&) The Yezpordents ére divected to Pay to the
applicants Epecial (Duty) Lllowance (Sna) wah nffecn .

. frew the date ¢f actual pus 1ng in Kagalang en cr after
i . v N
1.12.1938 as the case may be ign Vespect of each épplicant : -
ang continue to pay the zame go.lone 4 the -conceusion is a
- ’ o ’ . f
.,oh1351b19. ’ " ' : . v !
£y Arrcars . from  the Cate

of actual posting in
Reaaland ¢pn o» alter l.l?.lfft upte date to he paid
within thige fontis from the ﬁat% of receipt. of cepy of
this order.

" i44) (a) It 1is declared that &Ch(RL)

is payable f1on e

. . _ I

1.10.19¢6¢. : ) ,f K
(b) The Yespondents are wirected to pay to the : !
 a\pl;cants SCA(RL) with effzct ZIrenm the date'of actual ;

Posting in Nagalang oOn or after 1.10. 1986 as the caqc ray -

be ipn reshect of each applxcanL and to ¢

ontinue to pay:

‘the sanme 50 long as the concession is edmicsible. L
(c) Arrgars from the date of actual pPosting . w
n{ Nagalané on or after- ©1.10.1986 upfO'dateAto
. R - . A i
be paig within a Pericd of., three months from tﬁe daﬁe of : “h
Comnunication of this order, : ' '--’X
;iv) (a) 1t is Qeclaregd that FSC is ,admissibie from ) fi
lig.1003, : o SN
. ."*_mm__r*ﬂwﬁwn«m»w~~-ﬂ"r““f”“"w;f”““‘w WEREERE e m ey J
“.’ (b) Tie respondents are directed tg extend the psc o }ﬁ
, to;the-applican's in the prescribed mannper with effeet ) .i!
 from 1.4.19¢3 or from the daté ol act:

“2l appcintment: e

the . case may be

in respect c¢f cach app]icant"upto date
. \ . )

o

“and......
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nbe Loigive the sapq so- long asg, adm:ssx W
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j’ v) (a) It is declared that HRA is ‘admissible .as®v

1 ‘ . o

1} 1nd1cated below. co T |
% S (b) The respondents are directed. to pay HRA to the : f
~ ' - 7‘.‘ o .,‘_.: i u:‘_i

appllcants,at the rate as was appllcable Lo the. Central

Government employees in B, B-1, B 2 class c1t1es/towns

for the DFrlod from 1.10.1986 or from the actual date qf T ey

5 : I

f

t

i : i

% _Papp01ntment| as the; case’ mayA be';ln ‘respect of ca%b“,u_h .
b . : ' - =l el

% - 'applicant upto 28.2.1991 and at the rrate as muay “he

! -

¥

Tt :-,‘.-,-'{*Zv‘,-"

applicable from time td’pimeiasﬁﬁroﬁ'l.3.199l nplo dalé?T

and to continue to pay the same at the rate prescribéd“;

' hereafter. ' '
» . . - . ' g

(c) Arrears to be paid accordingly subject to the

adjustment of the amount as may have already been paids LOK{QL_

‘the reSpective applicants during the aforesald perlod C L
<,.. :,x’.> - 3‘:‘-' Lot
. Lowards HRA o . .
\ % ,‘ Vo . b ) i
(d) Future paymenL to be regulated in accoréaﬁ“
',0,{' . ) “‘
with clause (ad above. - .y “
(e)., Arreara to' paid as carly as pracchable, buL
- not later than a period of three months from the date
#f ommunication of this order to the respondents.
fl‘ .
- The original. applic¢ation 3is allowed in terms
o oo the aforesaid order. No order as to costs.
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